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All IDdia Radio Staff ArtIItee 

1707. Shri P. C. Borooah: Will the 
Minister of IDformation and Broad­
eastiBg be pleased to state: 

(a) whether Government have 
decided to revise the service condi­
tions of the Staff Artistes of All India 
Radio with a view to granting them 
such benefits as G.P. Fund etc.; and 

(b) it so, the nature ot the deci­
sion taken? 

The Minister of Parliamentary 
Affairs (Shri Satya Narayaa Sinha): 
(a) The matter is under considera­
tion. 

1797 (Ai) LSD.-4. 

(b) Does not arise. 

Third Pay Commissioa 

r Shri Sudhansu Das: 
1708. ~ Shri Subodh Hansela: 

l Shri S. C. Samanta: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether it is a fact that the 
Indian National Defence Workers 
Federation in its recent Annual Con­
ference held at Jubbalpore, demanded 
the setting up of a Third Pay Com­
mission for the Central Government 
employees; and 

(b) if so, the reaction of Govern­
ment thereto? 

The Deputy Minl.oder in the Minis­
try of Labour and Employment aad 
for Planning (Shri C. R. Pattabhl 
Raman): (a) Government have no 
information on the subject. 

(b) Does not arise. 

Industrial Awards in West Bengal 

1709. Shri DineR Bhattacharya: 
Will the Minister of Labour aJId 
Employment be pleased to state: 

(a) the number of cases of non­
implementation of awards and judg­
ments of courts by industrial em­
ployers in West Bengal referred to 
the State Implementation Committee 
by the Central Ministry of Labour and 
Employment during January, 1961 to 
October, 1963; 

(b) the number out of those cases 
so far disposed of by the West Bengal 
State Implementation Committee; and 

(c) the number of cases in which 
action has been taken by concerned 
authority against the concerned 
employers for non-implementation of 
awards and judgments? 

The Deputy Minister in the Minill­
try of Labour and Employment (Shrt 
R. K. Malviya): (a) Twelve cases 
were referred to the Implementation 
Officer, West Bengal, for disposal as 
these were in the State sphere. 




